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Chaitan Prasad Singh 
	

Applicant (s) 

Versus 

Union of India & Others 	Respondent (s) 

(FCR INSTRUCT IO) 

Whether it be referred to reporters or not ?/y 

Whether it be circulated to all the Benches 
of the Central Administrative Tribunals or not ?/' 
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f 	CEN'4L 4.DMINTRAT WE TRUNL:CUTCK BENCH 

Original Application No. 493 of 1990 

Cuttack this the 1st day of November, 1994 

CORAM: 

THE HONOtJRIBLE !R .JUSTXE D.P. HIREMhTH, VIEHIRMN 

AND 

THE HONOtRABLE W. .H.RAJENDRA RASAD, MEMBER (hDMINISTRAT1VE) 

•• • 

Chaitan Prasad Singh, 
aged about 	years, 
at present working as  
Roster Clerk, 
Jharsuguda S .EaRailway, 
Chakradharpur Division 	 009 

By the Advocate: M/s,J.Das 
B .5 .Tr ipathy 
K.P.Mjshra 
S .Mallik 
B .K.Sahoo 
P.K.Mhapatra Versus 

Union of India, 
represented through the 
General Manager, 
South Eastern Railway 
C*lcutta 

Dy.Divisional Railway rnager 
South Eastern Railway 
Chakradharpur Division 

Sr.DivlSional Personnel Officer 
South astern Railway 
Chakrdrpur Division 	 000 

By the Advocate; Mr.D.N.Mishra 
Standing Counsel 
Rly.Adrninistrat ionX 

ORDER 

Appi icant/s 

Re sponde nt/s 

D.P.FIIREr4TH, VC. The petitioner makes a grievance that all was 

not well with the selection procedure to the post of Guards 

inasmuch as the discretion1in the matter of awarding marks 

for weightage. Three candidates who had failed in the written 

test were also included but depending on Railway Board CirCU1r 
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weightage marks were given to those who were senior 

in length of service and that perhaps benefited te.the 

three candidates against whom the petitioner has now 

a grievance, &t it may be said to the credit of the 

respondents that even weightage mark was given to the 

petitioner as well, inspite of that because he failed 

in viva voce test which we got ourselves ascertained 

from the marks which made available to us 

could not be appointed. We may even go to the extent 

of stating that whatever irregularies may be done in 

respect of particular candidate1  which in this case 

has not ha ppe ned7  he pet it ioner who did not qua ij fy 
,t.- 

himself 	passing in t he examination the results 

of which were declared by considering both the written 

test and viva voce  examination  cannot make a grievance 

against the appointments now made or against his 

non-inclusion in the select list. There is no merit 

in this petition. The same is dismissed. No order a 

to costs. 
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